
189 Written Answers^ [4 MAY 1988] to Questions 190 

Malpractices by the customs officials in 
Bombay,  Madras  and  Kandla  Ports 

*129. SHRI VISHWASRAO RAM 
RAO PATIL: Will the Minister of 
FINANCE be pleased  to state; 

(a) whether it is a fact that Customs 
Department officials in Bombay, Madras 
and Kandla ports have been helping in 
illegally bringing lubricating oil by pas 
sing it off as sludge oil; 

(b) whether Government's attention 
has been drawn to a news-item published 
in  the 'Sunday Observer' published from. 
Delhi   (17—23   April,   1988   issue)      in 
this  connection; 

(c) if so, what are the details thereof; 
and 

(d) what steps have been taken to 
punish the guilty officials and to put a 
stop to such illegal practice? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI AJIT 
PANJA): (a) No, Sir. No customs official has 
been found to be involved in helping in 
illegally bringing lubricating oil by passing it 
off as sludge oil. 

(b) to (d) Government are aware 
of the news item published in the 17—23 
April,   1988 issue of 'Sunday     Observer' 
containing  reported   allegation 'to      the 
effect  that  certain   contractors   employed by 
shipping     agents. at Madras, Kandla and 
Bombay port smuggle lubricating oil In      
connivance      with      Customs      and Port  
Trust  officials  by  mis-declaring   it as   
sludge  oil,   causing  considerable  loss of   
revenue   to  the   Government.'     No import 
of sludge oil has been noticed at Kandla  or 
Madras  during the  last two years.    The 
Customs authorities at   Bombay  have  
detected  some  cases  involving mis-
declaration  of  lubricating  oil|furnace oi]  as 
sludge oil by    certain contractors during the  
last two years.   These cases have been dealt 
with according to law. 

 

 


